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3. 6.2.97% This is a petition under Section 19 of the

Administrative Tribunals Act,1985, The prayer is for

a direction to the respondents to give compassiocnate
appointment to the petitiocner.

2. The facts of the case are that the father of

the petitioner Ramachandra was working as a Gangman

under P.W.I., Scuth Eastern Railway, Scmpeta under the
Divisional Railway Manager, Khurda Road. Ramachandra

died on 17.10.73 while in service leaving behind his
widow, one son, the applicant and two daughters. At

that time, the applicant was aged three years and the

two daughters were aged eight years and six months.

The widow was asked by the then P.W.I. for sppointment

on compassicnate grcund but she refused tc accept the
offer because her children were minors., It has been
alleged that at the time the widow was assured by the
P.W,I. that the case of appointment on compassicnate
ground will be taken up after the son attalns the age of
majority. The mother of the petitioner applied to the
Divisicnal Railway Manager, Khurda Road on 19.5.88 for'
appointment of her son on compassionate ground and |
thereafter made a series of rq;:reserxtations to the®, %
Divisional Railway Manager through the P.W.I., Sompeta but
no action was taken. Later the petitioner's mother came to
know that her representations were not on record and
again she abplied on 23.3.96, but no action has been
taken on her"representation. Hence the son, on her behalf,
has come up with this petition seeking compassicnate
appointment,

3. In this case, the railway employee died on
17.10.73 1.e. more than 23 years ago. The gplicatien on
behalf of the present petitioner has been filed, accerding
toc the averment in the petiticon, in 1988 i.e. 15 years |
after the death of the petiticner's father. Compassicnate
appointments are made for rehabilitaticn of the family

of the deceased Govermment servant, That is why instructions
provide that normally such appointments should be given

~within one to three months, The family of the deceased
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last 24 years after death and it is rather late -
for them tc come up with a.prayer for qqnpassionate
appointment, According to the instructiions of the
Railway Board, rormally a five-vear tiui,!e limit has
been fixed for such appointments. In “ eptional
cases, this can be relaxed by the Generjal Manager
or by the Ministry of Railways with per?? onal recommendaticn
of the General Manager basing on specia
obtalning in individual cases. There is|
fixed by the railways for making appoiri
this, the first priority is of the dq:e;
employees who die or are permanently cr
course of duty; the second priority goef to the dependents
of employees who die in harness as a result of railway
accidents when off dutys; anmd the third and the last
priocrity is of the dependents of anployi es who die in
service or are medically incapacitated.(The petitioner's
case, therefore, comes in the last cateéory of pricrity.
° ; 4. Considering the fact that the d?ath has occurred

: more than 23 years ago and the petitioner s family has
managed all these years, though with difficulty, and the
first application has been made after 18 years of the
i death, this does not appear toc me to be 'a case where the
matter should be admitted and notice shuld be issued.

-—j It is also to be noted that according t¢ the averment

JWM of the petitioner, his mother was offer employmernt
be.'l a’,zafter the death of her husband but she

bt 8

circumstances
also priority
ent. Under
ents of the
ppled in the

as unable to

take up the appointment and refused the|offer.

5. While taking a view against admjtting the petiticn,
it is noted that the petitioner's mothe¥ has made a series
of representations to the railway authofities, the latest
being on 23.3.96, 1 think ends of justi¢e would be met
if the Divisional Railway Manager, South Eastern Railway,
Khurda Road is directed to dispose of tlHis representation
within reasonable time and intimate theiresult to the
widow and the present petitimer. It isiso ordered.

6. With the aforesaid observation,| the
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admission is refused and the Original App"lication

is dismissed.
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